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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1296/2024

IN THE MATTER OF :

INSPECTION REPORT ON BEHALF OF THE
DISTRICT MAGISTRATE, MUZAFFARNAGAR, 251001
UTTAR PRADESH, INDIA IN COMPLIANCE TO THE ORDER
DATED 26.11.2024 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN
ORIGINAL APPLICATION NO. 1296 OF 2024 IN THE
MATTER OF RAJENDRA SINGH Vs STATE OF UTTAR
PRADESH. 4

Ne)

[, Umesh Mishra, aged about 52 years S/o Shri M.P.
Mishra, presently posted as District Magistrate, Muzaffarnagar

do hereby solemnly affirm and state on oath as under : -

B & |
1l

RAKAM PALJAINGH
- NOT
MUZAFFARNAGAR

01 JAN 2005
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1. That the deponent is working on the above mentioned post and
being authorized officer in the captioned matier and well
conversant with the facts and circumstances of the case and
as such | am well conversant to swear this affidavit. o~

2. That this Hon'ble National Green Tribunal, Principal Bench,

New Delhi (hereinafter referred as Hon'ble Tribunal) vide its

[ 3: .~ order dated 26.11.2024 in Original Application No. 1296 of

N2

Jvem i Singh %2024 in the matter of Rajendra Singh Vs State of State of Uttar
i SRY e
ot jPradesh & Ors instructed the following - a

‘\ ,-,ti ‘( 9—"’ .
W i i 1220 S

....... 3. In our view, before proceeding further in the matter,
it would be appropriate to obtain a factual report to verify the
facts and for this purpose, we constitute a joint Committee
comprising District Magistrate, Muzaffarnagar; and Uttar
Pradesh Pollution Control Board (hereinafter referred to as
“UPPCB”). (ot

4. District Magistrate, Muzaffarnagar shall be the nodal

authority for coordination and compliance. er

5. The said Committee shall visit the site, coliect relevant
information, particularly in respect to compliance of Uttar
Pradesh Brick Kilns (Siting Criteria For Establishment) Rules,

2012 and submit report within one month...." ™
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1. For complying of direction passed by Hon'ble NGT in this
matter, the report of :Joint Committee is attached herewith as
Annexure-1. & )

2.  Therefore, the above report on behalf of District Magistrate,

Muzaffarnagar is submitted before this Hon'ble Tribunal for

perusal and kind consideration. j_

epbnent

PR

W

VERIFICATION

|, the deponent named above, do hereby verify that the content
of all the paras of this affidavit is true to my knowledge and true on
the basis of records and as per legal advice. No part of it is false and
nothing material has been concealed. So help me GOD. “01PS":(

Verified at Muzaffarnagar on 01?” day of ,.&DH@.@.?-.Q.%’& P

Deponent
we seusfizd 1 yself by examining the
Angnt who +file tand the contents of

- affidavit which |35 bas read out &
iaingd by e o the d
FHIE0 R o nnaaaaaasve
(OTARY, BISTT, MUZAFFARNAGAR i @by
i

TNpeRIr T
E.?..ﬁ%
12BONENENG/




10

ACTION TAKEN REPORT IN Original Application arising from OA
No. 1296/2024 passed by the National Green Tribunal on 26.11.2024
in the matter Rajendra Singh Versus State of U.P.

BACKGROUND :

* In reference to the grievance aroused by Mr. Rajendra Singh, The
applicant has made allegation with respect to illegal operation of the
Brick Kiln in violation of Environmental Laws and also not conforming
with the siting criteria as per the Uttar Pradesh Brick Kilns (Siting
Criteria for Establishment) Rules 2012 issued on 27.06.2012.

Hon'ble National Green Tribunal order dated 26.11.2024

* Hon'ble National Green Tribunal issued directions on 26.11.2024
constituting a team of District Magistrate, Muzaffarnagar and Uttar
Pradesh Pollution Control Board with directions to inspect the brick kiln
to verify the facts mentioned in the complaint and siting criteria.

* Hon’ble National Green Tribunal, passed directions on 26.11.2024.
Effective part of the order is as below :-

Order dated 26.11.2024

....... 3. In our view, before proceeding further in the matter, it
would be appropriate to obtain a factual report to verify the facts
and for this purpose, we constitute a joint Committee comprising
District Magistrate, Muzaffarnagar; and Uttar Pradesh Pollution
Control Board (hereinafter referred to as “UPPCB”).

4. District Magistrate, Muzaffarnagar shall be the nodal
authority for coordination and compliance.

5. The said Committee shall visit the site, collect relevant
information, particularly in respect to compliance of Uttar Pradesh
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Brick Kilns (Siting Criteria For Establishment) Rules, 2012 and
submit report within one month.

6. List on 03.01.2025.

In compliance to the above directions, joint inspection was carried
out by the nominated members (District Magistrate Muzaffarnagar and
Regional Officer, UPPCB) along with officers of concerned departments
including SDM Khatauli and Working Officer Zila Panchayat
Muzaffarnagar on 24.12.2024. Mines Officer, Muzaffarnagar has
inspected the brick kiln on 30.12.2024 and submitted the report which is
annexed as Annexure-1.

Observation of the joint committee during inspection dated
24.12.2024

The committee inspected the brick kiln on 24.12.2024 and verified
the allegations mentioned by the Applicant in his complaint.

» As per the records of Regional Office, UP Pollution Control Board,
Muzaffarnagar, the brink kiln in question (M/s Surya Brick Field,
Vill. Faheempur Khurd, Block Khatauli, District Muzaffarnagar)
applied for first consent air/water in the year 2010 (issued to the
brick kiln previously known by the name M/s Ganga Sidh Brick
Field) and was issued Consent Air and Water on 30.06.2010
(Consent Air and Consent Water is annexed as Annexure-2).

* As the brick kiln was granted CTO Air and Water by UPPCB for
operation of the brick kiln in the year 2010, hence operation of
Brick Kiln was verified by the officers of UPPCB during consent
application verification and the kiln was found compliant as per
guidelines of Zila Panchayat Byelaws for Brick Kilns which was
prevalent at that time.

« The complainant in his complaint has complained that the brick kiln
has been established against the siting criteria mentioned in Uttar
Pradesh Brick Kiln (Siting Criteria for Establishment) Rules 2012.
However, this guideline came into affect in the year 2012 but the
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brick kiln has been operational since year 2010, hence the
guidelines of Zila Panchayat Byelaws for Brick Kilns was
considered and brick kiln was found compliant under the provisions
of that Byelaws.

Further, the complainant, apart from mentioning the violations of
siting criteria guidelines, has also mentioned use of illegal fuel
being used by the brick kiln in question.

In regard to the siting criteria under the Zila Panchayat Byelaws for
Brick Kilns, during inspection siting measurements were verified as
per the Zila Panchayat Siting Criteria Byelaws by Regional Officer
UPPCB, Working Officer Zila Panchayat and Mines Officer,

Muzaffarnagar. Separate report of which is annexed as
Annexure-3 and is also mentioned in below table :
Complaint issues Siting Criteria| Observation by Joint |Complying/Non
related to siting as per Zila Committee (Distance | Complying (As
criteria Panchayat |from Stack of Brick Kiln) per Zila
Byelaws for Panchayat
Brick Kilns Guideline)
Distance from 200 meter | Vill. Fahimpur Khurd 275 Complying
residential area (more Meter
than 150 persons/20 Vill. Sikhera 550 Meter
houses) Vill. Adampur Mochri 830
Meter
Vill. Pipalhera 1200 Meter
Distance from hospital, 200 meter | Hospital, School, Public Complying
school, public building, Building, Religious Places
religious places >250 meter
Distance from National | 50 Meter from |NH-58 (Delhi-Haridwar) Complying
Highway NH 4.0 Km.
Distance from main Other Roads — | Khatauli-Kadhli Grameen Complying
district road/PWD road 25 meter Marg >50 Meter
Distance of brick kiln Distance from | One small orchard of Complying
from mango Orchard Mango (22 Trees only) —
orchard/mixed fruit (East West 1.5 | 340 meter
orchard Km., North
South 300
meter)
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Observations and Compliance of specific conditions imposed to

the brick kiln under the consent to operate (Air/Water) issued by
UPPCB

District Muzaffarnagar falls in the National Capital Region. The
Hon'ble Supreme Court has issued orders in Civil Appeal Diary No.
18213/2021 NCR Brick Kiln Association vs Central Pollution
Control Board and others that the brick kilns situated in the
National Capital Region will be operated only from 01 March to 30
June. At the time of joint inspection, the brick kiln was not found to
be operating in compliance with the said orders.

Water and Air consent from the UP Pollution Control Board has
been issued for the operation of the brick kiln for a period up to
31.07.2027. At the time of inspection, the fee receipts of the Zila
Panchayat dated 02.11.2024 for renewal (Annexure-4) and the
receipt of regulating fee deposited for soil mining dated 14.11.2024
(Annexure-5) were submitted by the brick kiln representative at
the time of inspection.

ID fan was found installed as an air pollution control system before
discharge through the Brick Kiln stack. Chimney about 30 meters
high from the ground floor has been installed for dispersion of the
generated emissions, which was found to be in accordance with
the environmental standards.

Photos of Stack, ID fan
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During the joint inspection, no fuel was found stored in the brick
kiln premises as the brick kiln is not in operation presently in
compliance to the directions of Hon'ble Supreme Court.

In compliance to the conditions imposed in the CTO (Air/Water)
granted to the unit, following violations were observed with the
conditions issued in CTO Air/water :-

i) The green belt was not found in adequate quantity around the

brick kiln as per the rules,

ii) a boundary wall of about 7 feet high was found on two sides of

the brick kiln,

iii) paving road was found complete on one side of the brick
kiln however paving road was not found on other sides.

Further, complainant has mentioned in his complaint that two deep pits

have been dug in the brick kiln premises. During the joint inspection,

deep pits were not found dug in the brick kiln premises.

Conclusions and Recommendations

It is clear from the above facts that the brick kiln has been granted
consent to operate since 2010 on the basis of the guidelines of the
Zila Panchayat Byelaws for Brick Kilns prevalent at that time. The
complainant in his complaint has mentioned that the brick kiln has
not been established as per the guidelines and siting criteria
conditions given in the Uttar Pradesh Brick Kiln (Site Standards for
Establishment) Rules 2012. However, the said brick kiln is
operated prior to the 2012 guidelines, hence, the said guidelines
are not applicable to the brick kiln in question.

In view of the above, the brick kiln has been found in compliance to
the siting criteria and the brick kiln has valid consent to operate
under Water and Air Act till 31.07.2027 issued by the board.

10
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However, Regional Officer, U.P. Pollution Control Board,
Muzaffarnagar has issued notice to the brick kiln vide letter dated
26.12.2024 (Annexure-6) for strict compliance of the conditions
imposed in the consent to operate issued to the brick kiln and
submit the compliance in a time bound manner.

The above Action Taken Report is put up for perusal and necessary
action please.

S.No. | Name of Officials & Details Signature
1 Umesh Mishra t\
District Magistrate, Muzaff '
istrict Magistrate, Muzaffarnagar 1]
2 Monalisa Johri wh
Sub-Divisional Magistrate, Khatauli ~
3 Ankit Singh )
Regional Officer, UPPCB, Muzaffarnagar |
. ;
<l (Y o)
o =
ag NN G| e msiiintai
eve RtieT gy,
(o2
o s T =3

11



16 Arnexare—1 12

e,
TN AT,
oM |
qar H,
ERIEEa
IoHBU |
e 0P e e Restie- ey/01,2025

EERS T b e, wER gl Gl @i suE RT3
AT g @1 St & dele |
HEled,
AT ek S S # RA- 30/12/2024 #) S| A R SulE @
e 7 S B 2 B e o @i BN, SRR R 9 $ R
e~ 1/756670,/86-01099/153/2023 # 2 gdl & dHmH W AR g
o STM & wefy & Rem fdyr Ru o 2
I QAR & Ted A B s, BEMYT gE Mo- Sdi fie
&N AT W0~ AKD240361770 [~ 14/11,2024 211 ffemaq gres s
T2 |
SURIST ST Heleg & dar ¥ ey A B

il
CIRRCIECAL]

WIJ



© 0131-2435403

AN BTy
TR LI gy gy g1
R\ T 7 4
~ww- YOI

HeY Her g,@/fazﬁ/ﬁr'fn fig fas wiee /2010 ; GofTga
W 4 RN .. 28,44, a0t
# BRI LR ST T
ﬂmkrbﬂﬂ?w—@ﬁ?_@ﬁ ................ s S
B L G
ﬁw:m(ﬂwﬁwﬁﬁﬁw)srﬁrﬁwmmaﬂm—ma%mmﬁf
T ¥ | :
gy,
@ﬂwﬁw%%ﬁﬁmmmﬁwﬁﬂm ................................................................ B HAET G |
S A G T T R T AR vt we way A R ... BNy

() S/ 204 T ;Z.ny...é;..g.g.f;@.... B Her i o <@ ) omwr ey
1. -Wﬁﬁnﬁwﬁ@%ﬁﬁ@ﬁﬁ?ﬁﬁaﬁmﬂaﬁﬁmﬂﬁﬁﬂaﬁ@ﬁ
Wﬁswmwms%wﬁmmﬁﬁﬁaﬁﬁx

T /W BT W B, ol & 3 WR |
3 WL WA S T g R 9 S o g6 v wRe B (.. T8
I UG e giifeg &)

4 mw%ﬂﬁwﬁﬁwﬁ?ﬁwﬁaﬁﬁéw@mﬁmwmﬁwwm
ﬁﬁmﬁrr&,m@wmaﬂﬁamaﬁwaﬁ@‘mﬁaﬁ?aw%aﬁmﬁl

5. wwmﬁwwéﬁmwwﬁﬁwmﬁaﬁ%ﬂﬁmﬁwwm
Wmmwﬁmwﬁmmgﬁﬁaﬁaﬁs

6. mmmmﬁﬂwmﬂaﬁw%wﬁwwzﬁmﬁl

7. mwﬁqmﬁ,mwﬁwﬁwmmﬁmnﬁﬁam
ghfda & |

8. Wﬁﬁmaﬁnﬁwmwmmaﬁwﬁmﬁmﬁl

|

| p;nnexufo( =

13
ré



9. mmﬁraﬁ%taﬂgs‘w@m gﬁhmmwﬁemw&ﬁﬁm
(e W + T Ry ~ e A Ty O w9
m%mﬁ%mmﬁmwﬁmaﬁmw:

10, s’waﬂmmﬁwﬁmexwmm‘w%gﬂﬁ%mmﬁm

1, Wwﬁ!ﬁm,wwﬁaﬁ%ﬁaﬁm@ammmaﬂ?ﬁﬁwmﬁﬁ
W B HelE & o 2

12 mﬂmmﬁﬁﬁﬁwamﬁmmqﬁﬁmaﬁ:

13, mﬁmamﬁaﬁﬁaﬁmm%mmmﬁ%f

15. mﬁﬁw%mmmﬁm@%ﬁémamﬁwmm
& ghfea far oy '

16. wmﬁmﬁamwmaﬂaﬁaaﬁwﬂ%m@@%mﬁéﬁ
Wﬁmﬁm?ﬁﬁsﬂmﬁwmmﬁmwﬁwﬁaw
fota == gy

1% MWWwWWWWWWWWWHWWMWWB&%
WWWWWWWWWE

wwmﬁﬁm%ﬁw-wmﬁmﬂﬁmgwﬁmwﬁﬁwm,
m,azg(Wﬁwwﬁﬁam)afﬁﬁmmmwmmmﬁmwm$ﬁﬁa@mﬁ
Hﬁhﬁﬂfﬂ%/Wﬂﬁ?ﬁgﬁ:%ﬁﬂﬂﬂ%a}mﬁeﬁﬁaaﬁwﬁaﬁwmaﬂmﬁamﬁﬁﬁ
% for) amfer &

A — TR
EEL
REIEE
T T o, /ARG TG i, G D
gfafafy :
1 g@wmaﬁmﬁ(ﬁ—a)wmmﬁwaﬁ ....................................... o goeref ud
HTTH BIYAET TG Ui | ‘

14



x ® 0131—2436493

— wu&wq@nﬁawm

ey 94 REar fafesy '\*aa VA WS, olFb-1R—251001

@%ﬁﬁran‘q‘"nﬁ]

T 3 ... /T (0T ST/ 2000, o 4e2.4./2010.
LA IR 11 A T 3 = = e e e 71510 ) A L AR i

ggagﬂ‘qw Frarer vd Fraaon) aftire 1981 (e wefe) @ ey 21/22
q

TEH AT FRIT e TR 28405 /2010

1 A R 1981 % e dR) YT daud & e o WA HeRiy WAl e
g Ho LR . e, T SRR, Ao, SRR P
mmﬁwﬁa&hmﬁhﬁaﬁwwﬁmﬁ%@aﬁmmmm
I & |

3 ¥ wEAl amew A o fbell qEe aun wel wdl & €0 g W Ser viw wr P
1S, wETE, Ay (IR e v frame) e 1es1 @) arn 21 (6) § @ w6 woiRE
SR 1987 @ s SwRiad aftfe R o /@ wdt 4 g RER w @ RR, ) sha
7, 98 uRad T 31 afeR 7 afi 4 @ R aRRE ¥

ST 49 YENY (YA A1 oY) SHemam i |

(mf?r?aﬁ)




SR U< ygupy Frier ais .18

S PHCI E
eI el STeY e 31{3 / TeAfd @) A/ . fon 42010

eHfia o

e, M P ARy e st Sowel A A R Rl gn Se e @ 9t Gl o
el |

g R
[ I A 110 fthe 3= 3=
i )
] B
[iv] R
[v] E

argFvse A [ famfaal gR Sealdla = e 9l & sed ||
M e uidgere 3

(radie)
[i]  ¥ed sw (amwe, fie, o anfd) IoHET BT WR
li] oWk S SRS, 2|
Vil @EE AEeEEgsS
MV e
vip  amifrr
lvii] R
[vii] — wedes
[ix]
[x]

5. WR-T W IR gW FEiRa o uRarasl @ aen o w8 ey 8



10.

i

12

@I@maﬁﬁamqwﬁ%@dﬂwéﬂﬁﬁwmmﬁmﬁ
Ferar R gfay o € 8

i @ el & arwy @ Sem g Friva e RriFe < F e sy (af
T U9 ATEY | U T B A o e 2

145 4. 5, vd 7 % g Priaor qur argsEr was &) arivd Rufy § o v ol |
mqﬁ%ﬁmwwwﬁwﬁ/%ﬁqﬁuﬁaﬁw¢mfﬁmml

EAd sew Frfa R oM 9 i @ ve e @ R ToRE @ T ©F U 8 8 e
%ﬁ’wmmﬁwqﬂwﬁmlmmﬁmﬁuﬁamﬁmm@
39 e aTEn 9§ o @ Wi

(@)  Swiey wehia wenhy Tt &1 @l eruer Bk geE gRT g e e w@
T FEY H TG UIE Al HeRia aned wia @ U WE @ i e R
Y|

(@ O TR H ST 99 9% 7 9N 5 WY WY 96 WeHfy SRy @ gaw vl @
IFITE A8 B AR B AR 7 B foram W |

fesdlt geic an fosel auRerd sRoll @ arg e erauEl &1 Soao awTeRe # iR At
wefife uri-29 9 ot B & W EF P e @ & a9 SR o W S Hehla o
29 TR VY (arg TSNV PRRT Ud ) st 1oss aftfa 2 @ Wi wom wid |

ard A rdv Rewl o vqur P wa aua W § Rl TR @1 B A wRad R
9 31 @ ol @ 9 form S|

3P @1 YEEE 39 YeR A ghles e wn fF oy wewer) d@l 51 e, © B
aftRem i fag @ 721 g =2 |

BT o’ W I IoAuH B T THEA B WM D G A G A9vEd G @
ifee femam R |

17



15.

i

18.

19.

20.

21

22

$R W e, @%mmﬁmﬁﬁéﬂﬂwﬁéaﬁﬁaﬁsﬁﬁmgﬁmﬁs
Mﬁmfﬁﬁéﬁﬁﬁmmﬁmmaﬁ@mmm‘aﬁﬁml

i

aﬁwmmsﬂmmﬁmﬁﬁwﬁmmﬁmwﬁéﬁmm
I BT W FBoar o | fowt ot v ) R iy P oo g ey e o
ﬁﬂ?mwmﬁmﬁmﬁaﬁﬁwﬁﬁmﬁvwﬁw%mﬁmﬁzﬁ
STt FRiET ) |

méﬁamwﬁaﬁﬁwaﬁwm{s)%mﬁmwﬁmmﬁw%ﬂ@m

mmmwmmmwmmmnwmm;wm
Wtﬁmﬂﬁmﬁﬂmwsﬁﬁsof&ﬂaw%ﬁqmaﬁmﬁaﬁw&m
%&a@m@aﬂaﬁﬁmaﬁ%@rﬁwﬁ?@ (S ) weel &) S R

aﬁé$a{fﬁﬁﬁu¥$ﬁﬁw$aﬁmmmwﬁﬁmg&ﬂﬂmmtﬁmﬁrﬁl

mﬁﬁ:ﬁm/mﬁm@mwwwwmﬁmmm
R ST 3 Y e S Ty g R & e & e aee) g

%mmaﬁmﬁﬁaﬂaﬁﬂﬁwma}mﬁ,wﬁmﬁm
TN & Bl U folfe Suerel gt 8t

wmﬁaﬁwﬁ&ﬁmﬁwﬁmammﬁﬁ%ﬁﬁ@tﬂwmmﬁm
A T, Y (FgE FEReT O i) sl ee1 () § we TEe wORE g
1937a%wfaﬁqq‘raaaﬁfaﬁmwﬂ/mﬁmﬁﬁgaﬁawasﬁmﬁ*q,tfﬁas’r,astrﬁaﬁﬁ
o @l IRFR 7 IR O & R el

S YR U FRiEv 91 g e aftaw |

pipn

/o
2



23 Amnerure-7 19

o TIliEY # ST 3To¥0 Ho—1296 /2024 oiww I9M e 3B Jodio
# UIRT AR 26.11.2024 B UG A ST Wee wruAr gEE) gRAt @1
o1elT daradg 91 TMissas & AAR TATYA ATET |

EAh

" Iq aR 1 el RiE gRT @ g Rend & wed ¥ ol gem R
Rreraasdl 9 waiareiy fFEl @1 Sowe B gU 3¢ 9 @l oy Fared
f&d S e e 9eer IR USW (RUTUAT B e §Ues) e 2012
SR faHie 27.06.2012 & IHY T 7 89 = & 7% 2|

I ST BRT AfHR0T BT e e 26.11.2024

= AT WIS B8R SfreRer 5 26.11.2024 B R ARRgE, ForHRR SR
SR UYL UgEYT [RET A€ @ U W TS B gV AR SN By T,
St Rroeraa d SfeaRaa et ik Wi amds! @ gafia o & g
s W5 &1 e o @ Ry iy vy

" HEHR IS ERA BRI gRT AP 26.11.2024 @ UIRT IMRW & IXA
Wﬁﬁﬂ?{%\:—

"

....... 3. In our view, before proceeding further in the matter, it would be
appropriate to obtain a factual report to verify the facts and for this purpose, we
constitute a joint Committee comprising District Magistrate, Muzaffamagar; and
Uttar Pradesh Pollution Control Board (hereinafter referred to as “UPPCB”).

4. District Magistrate, Muzaffarnagar shall be the nodal authority for
coordination and compliance.

5. The said Committee shall visit the site, collect relevant information,
particularly in respect to compliance of Ultar Pradesh Brick Kilns (Siting Criteria
For Establishment) Rules, 2012 and submit report within one month.

. 6. List on 03.01.2025.

Haeror fHar | 9der & wny e demaa Suffet ¥ offe arsfen Auever
% U &1 Refa fFresag orlt =i, &1 fefaRaa oiferer 9 sifea 28—

1) ‘Neeraj Mittal Inspection report 2025 doc
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11114124, 5:49 PM BrickKiin Centlficate

-

Application No,- 31142425005]

3o UT WA e seav veer

DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

Brick Kiln Certificate

This is to certify that KARANVEER SINGH (PROPRIETOR) resident of- VILL-
FAHIMPUR KHURD TEHSIL KHATAULI MUZAFFARNAGAR GSTN -
09BXSPS83B4R1ZR is Proprictor/Partner of Brick kiln SURYA BRICK FIELD Located at
District - Muzaffarnagar, Tehsil - Khatauli, Village - Fahimpur Khurd, Gata - 505M
Number of Paya- 14, Brick Kiln Type- ZigZag has submitted amount 255044 as Total Fee
inclusive of Application Fee, Regulating Fee and Palothan Soil fee for Brick kiln session
2024-2025 by challan number AKD240361770 Dated - 14/11/2024

To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for transportation and storage of Brick Earth and Palothan Soil. As per Government of UP
notification dated 30.10.2023, the amended rule 3(1) of UPMCCR-2021is as follows "For
the purpose of the rule digging or extraction of ordinary clay, ordinary earth for making
bricks and pottery shall not be treated as mining operation. provided that pit created by such
digging or extraction shall not be deeper then two meters"

As per the Application by the Owner of Brick kiln, Brick Earth dlggmg will be done from

S aTTeT
FHUE  dEdid [ ST-FATHT T AT .
AT ¥ HEAT:  (80):
1 ﬁ:;‘fa Khatauli [Fahimpur Khurd [HEM SINGH . 505 [0.205
7 Muz:fa Khatauli [Chawari AMAN SINGH 532 0.143
mag '
0.143,
Muzaffa b ANGURL, ANANDPAL, [195M, [
Issuing Date : 14/11/2024 et Valid Till ; 30/09/2025

This Certificate has been Digitally issued. It has been Downloaded by the applicunt from Departmeatal portal upmines. u;{sdc govin. after depositing
Regulating Fee. This Centificate does not require ay Signature. It valldity can be chocked from pocial wpmincs.upsde.gov.in.
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